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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERﬂBAD BENCH

‘AT HYDERABAD
| _ *

UA No.938/92, Ot, of Decisicn:27-10-92,

S.Narayana [eddy
o« Applicant’

N t

Vs,
o L
1. The Post Mastar General, ' | ‘y
Hyderabad Region, Hyderabad, ‘ , B

2. Superintendent of Post Offices,
Sangareddy Divisicn, Sanearaddy,
District Medak.

B |
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b

;

Counsel for the Applicant : Shri S.Ramakrishns Rao: %
Counsel for the Respondents :  Shri N.R.Devraj,5r.CGSC

CORAM:

THE HCON'BLE SHRI R.BALASUBRAMANIAN : MEMBER (A)
THE HON'BLE SHRI C,J.ROY :  'MEMBZIR (3) j
|

(Urder of the Diuvn. Bench delivered by
Hon'hle Shri R, Balasubramanlan, Member (A) ).

mwaobou.\ me
Thls Original Appllcatlon is fited by Sri Narayana

|
Reddy against the Fost Master General, Hydarabad and another,
!

aggrieved .uwith the sudden cancellaticn of his appnintment;

-}
: oA E-D ‘B'?TM'
2. The applicant uas appointedauide prder dt.i18-7-90
: |

with effect from 306-5-89., Uhile he uas Puhctianing as such,

| .

o :
all oﬁésudden by memo dt. 21-10-92’the Superintendent of
‘ .
Post Offices, Sangareddy Uiv;sioh cancelled the appnintment
o |
order dt,18-7-90., It is alleged that Inspector of Post

Tow

* insisting T his r
Cffices insisting his making ovar charge, The applicant
|

had immediately made a representation an‘24+10—92; Hggriéued
|
+ 0002. .
f-r ) : N

a -

e, v Haiarh



by the sudden actian uithoutrany notice whatsoever, the
apblicantz?pprocheﬂ us because oFiﬁE@ imminent threat

of his being relieved,

3. We have heard Sri S.Ramakrishna Rao, l%arned counsel

. ‘ ‘ | . . . )
for the applicant and S$ri V.Rajeshwar Rao on behalf of Sri

N.R.Cevraj, learned.Senior standing‘counsei f rVCentrél

- Government. We direct the Respondents (i)to gispase gf the
representation.dt.24—10*92‘as early as they_cén; (ii) the
status-quo as of date shsll .be maintaiﬁed by the éespcndents
till a Fertnight after disposal of the_réﬁresgntatiun
dt ,24-10-92; (iii)if the apblicant is aggrisved by the final
orders passed on his representation, he will Se at liberty

toc aparoach: this Tribunal afresh.

4, With the above directions the 0.A. is disposed of.
o W iy
with no corder as to costse & . 7 §F
e e

_— i
(R.BALASUBRAMANIAN) (Cs 2.R0OY)
l ' . Member (A) Member (3J)

Dated:27th October, 1592, Dy. Registrar{Judl.)
- Dictated in Upen Lopurt

avl/

Copy to:-

1. The Post Master General, Hyderabad Region, Hyderabad,

2. Superintendent of Post Offices, Sangareddy Division, Sanga-
reddy, District Medak, ‘

3. Cne copy to Sri. S.Rama Krishna Rao, advocdate, CAT, Hyd.

4. One copy to Sri. N,R.,Devaraj, Sr. CG3C, CAT, Hyd.

5. ©One spare copy. .
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TYPED BY Qﬁ“" COMPARED BY
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’ . ' CHECKED BY APPROVED BY

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL '
HYDERABAD BENCH : HYDERABAD

THE HON'BLE MR.R.BALASUBRAMANTAN:M(A)

THEJ&QNLBEHREM-EMEH{AR—REDD&_
' . MEJUBL).

. AND ' _ Lo '
THE HON'BLE MR.C.J.ROY : MEMBER(JUDL) '

Dateas &7 }-.)é/-légz

ORBER7JUDGMENT 3
I
A . By ' : i
.. . . 0.5 N0, & 23%])9e___

Tk log— ' M

| S h - . Admitted and interim directions

issued.
*  Allowed
—Disposed of with directions
s - : Dismissed ———— -
Gertrat Adminisutative Tribeo
Dismissed as withdrawn HESRATCH

L

Di smissed for default

) 290011882

MI. A.Ordered/Rejected. BYDERABAD BENCE

| pvm
' ~No orders as to costs.
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